OPEN COURT

CENTRAL ALMINISTRATIVE TRIBUNAL
ALIAHABAD BENCH

ALIAHRBAL,
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Allahabad this the 2 of December 1996,

Original JypliCGtiOﬂ No. 1234  of 1906,

5

Hon'ble

Mr. T.L. Verme, JM
Hon'hkle Mr,

D.5. Baweja, AM

alias Banney Khan,

hamme n Khar T%/O

ge & P.O, Bara ha' (P.S. Nakésd ),
 sembhal, Distt. Moradabsd.

AappP ll cd rrt &

Versus

1, The Union of Indie ’ t heough Senior
albtll’REHOLfﬁ of Post UleC»u, Moradebead
ul*’Sl : ;ﬁrucdluc

2. The Sub Divisional Inspect or(quuol)
Sub Division, Chendausi, Distt . Moradaba G

3. The Branch Post Mester, Barahi (51181 ).
Distt. Moredabad.

Respondents.,

QRDER (OB:L)

Hon'ble My, T ,.L, Verma, JM

Heard Sh. MJ,A, Hasan. 1In this &application the

apnlicant seeks quashing of order dated 20.7 .96 whereby

the applivant has been put off cutly.
g The applicant wes initially appointed in 1961

as Extre Departmental Meil Peon in PoSt Office Bearahl.

By impugned order dated 20.7.96, hel has been put off duty
2%
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L&.Cu:_loc/\@l C.L llddl pT oceealing 1s pe“(}lng UE)QIHS"; him.

This order has been passed by Sub Bivisional Inspector
Post Officesﬁx Rule 9 of the Extra Departmentel B.D.D.Avg
€onduct and Service Rules 1964, Order putting:of f themeis
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applicent duty being interlucatory in nature should not
generally be interfered by Courts/Tribunsls unless it is
shown that the same is actusted by melice or is against
rules., We have hesrd learned counsel for the applicant
and also perused the pleadings and we find thet np case
for our interference, with the order of put off duty hes
been made out ., ue)therefore,find no merit in this appli-

cation and dismiss the scame in- limine.

< The lecrned counsel submits that disciplinary
proceedings have not yet been initiated and if the respon-
dents are given long rope they may keep the seme pencing
for indefinate period., 1In case the dis}iplindry proceeding
is not completed within four months from the date of
communication of this order, it will be open for the appli-

rant to approach this Tribunal dgain for appropridte
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relief,




